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ORDER 

B.C. Sarma, AM 

The dispute raised in this aplication is about the 

naction on the part of the respon,,ents with respect to 

representation filed by the applicant on .5.95 and payment of a 

part of the arrear pay amounting to s.28000/- as per the 

recommendations of the Third Pay Commission. 

The case has been opposed by t e respondents by filing 

a reply which we have perused. 

During the hearing Mrs. Banerjee, learned counsel for 

the respondents submitted tha.t a -part of Lyment has already been 

made and as regards the balance of the ar ear payment a bill has 

been prepared and it has been sent to the Ippropriate authority for 
passing the said bill. The said amount has ' not yet been sanctioned. 

Contd 2/- 
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Mr. Mukherjee also submits on the same line. 
p 

In view of the above position amd keeping in view the 

specific averment made by the respondents it sub-aparas (v) and (vi) 

of para 3 at page 4 of the reply, we think it fit and proper to pass 

an appropriate order in this case. 

In view of the above we disposel of ,the application with 

a direction that within a period of three Lonths from the date of 

communication of this order, the respondent shall take appropriate 

steps as per the averments made in sub-par s (v) and (vi) of para 

3 of, the reply and the amount so cleared stiall be disbursed to the 

applicant within a period of two months t ereafter from the date 

of taking such decision. 
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